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{eatd Sr 	N .R. .,ot!.ra. t. d. C&e! 	 for the 

atmd Al 5K.. Ojha. Ld. St.and.mg  (.ouii'el appeanlig oi he 

i esp denkfk i. xvn 	 hs i1reaJ.y i.een served and 

perused the p tena.s p1a:.ed on ret rci 

	

2 	i Ius '.)iigi.nat AppI:at or; hns been iiied by Itie apph (:ani 

'with the h4kwin.g prvtrr: 

) To 	re"i the IRc,­,ponmcnts to roviscd, the pay 

of the aprieant at Urade tay 
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h) Tr threcl. Olv, Reron.dep.k to y the thftei erthal 
areir ,a1rry w wh (11.01  2006 to  till, the date of 

3&tU.3. paY'.rcv1fl. 

	

I)UTR, t he couir4e 	 ii 'va 	roJ?h t 	oii.ce t,t 

representahon dated 16.0 .20 1 1 	A.nne.ure_ A.'4 o Re. pndent No.2 is 

penthrig, tr 	d.fttion. In view o 1 this, Sn . outrav, pray ; that the 

apph:.an& ' 	nevance shall he 	 if Rewpaldmit No.2 is directed to 

cn.ider the ien hrg rep sitatioiwichirl a .sp.eilc unic frame. 

4. H avn reird. to the subnmoons ma and as agreed to by 

the 	•" " 	'r the p:irtw:, 	 Pito the ITICIii 	Case, 

rondent No 2 s hereby lrected to co.sider and ispe o the pendmg 

ri'. :\:i. 	 o.er vthi ' per"Id  of 
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- 	 With the above oervthon and direction, this ()L is 

dsposcd of at the athr on 	ft N 

send cpi.rs 	of ths order aiong with paper Foks to 

R.epnden.t Nos. 2 & (at the cost of he jn ) for t'omptance and ee 

c"t ttns rier tc. nr c over to ne LU. L owsd k We parties. 

Rk,Ut.ra\T, L U ( 	p-e.ii ng tr J he KVpeant 

t 	o tpi t'e r$-1 •r-•r 	 )._ ! 	I 


